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Yashoda Reddy, Shrimati 

NOES—Nil 

The motion was carried by a majority of 
the total membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting. 

MR. DEPUTY CHAIRMAN : I must 
thaak all honourable Members for their 
cooperation in getting this Bill passed un-
animously. 

SHRI K. C. PANT : Sir, may I also join 
you in thanking particularly the opposition 
for the despatch with which this Bill has been 
passed. 

REFERENCE TO 
ALLEGEDSTATEMENTBYTHE 

MINISTEROF EXTERNAL 
AFFAIRS 

 
MR. DEPUTY CHAIRMAN : I think the 

views expressed by the hon. Membes are 
important and I hope Shri Om Mohta wili 
convey his views and due consideration will be 
given to his views. 

REFERENCE  TO  THE  DRAFTING OF 
BANGLA   DESH  CONSTITUTION 

SHRl NIREN GHOSH (West Bengal) ! 
Through >ou I beg to draw the attention of the 
government as well as of the country to the 
news item that appeared in the 'Hindustan 
Standard' of yesterday under the heading 
"Indians to help draft Bangla Desh 
Constitution". I am quoting : 

"Government of India, it is learnt, has 
appointed an Advisory Committee of 
eminent jurists  and Constitutional experts 
to help Bangla Desh Io draft its 
Constitution. The Committee by the the 
Committee has been formed in response to 
a formal request by the Bangla Desh 
government to Mrs. Gandhi. It is learnt that 
former Attorney-General, Mr. C. K. 
Daphtary" 
who is a Member of our House... 

• 

SOME   HON.   MEMBERS :    No,   no. 
Shri Setalvad is our Member   and   not  Shri 
Daphtary. 

SHRI NIREN GHOSH : I stand corrected. 

"Mr.   N.   B.   Nambiar   of   Madra* 
and     Justice     Durgaprasad     Basu   of 

'The Minister said that India 
accepted the principle of withdrawal.' 


